IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

0.A.NO. 1162 ef 1995,

Between Dated: 29.1.1996., !

':T.Krishna Murthy coe Applicant

And

1, ‘Chief General Manager, Department ef Telecemmunicatiens, Is
‘fleer, Sanchar Bhavan, Nampally read, Hyd.

2, General Manager, DePpartment ®L [EiCuSmmuiiasw s wewiey —c « — i
Sarchar Bhavan, Nampally read, Hyderabad. 1

3. Telecem District Engineer, 0/0 Telecem Engineer, Opp. te Di%t.
Cellecterate Building, Adilabad.
_ , t

Respondenﬁs

smt., C.Vani Reddy

Ceunsel fer the Applicant
Sri. K.Bhaskara Rae, Addl, CGSC.

Ceunsel for the Respendents :

CORAM: ' ‘ |

o
Hen'ble Mr, A.Be GCerthi, Adminidstrative Member
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C.I"l_td:..-z/-




o0, 1162 /95 L pate of 0 1
X As per Hon'ble Shri A.B.Gorthi,' Member (Admn,) X
: t ® &

The applicant requested for transfer from hdilabad
to Warangal on account of his domestic problems, His

request having been accepted by the competent authority

the applicent was trans8ferred from Adilabad to Warangal

‘vide memo dated 5.6,95 issued by the office of the Chief

General Manager, Telecom, Hyderabad, According to the
L . ;
applicant, submitted the charge report to the Telecom District
. : :
Engineer, Adilabad but for some reasons he was not relieved,

Surprisingly another meno was 1ssueé, once again from the

‘office of the Chief General Manager, A;,P. Telecom, Hyderabad

stating that the earlier transfer oxder stod cancelled,
Aggrieved by the samne the applicant represented to the

General Manager {Finance) Hyderabad but without any success,

2e The respondents in their reply affidavit have not
dis‘puted the afore-stated averments made in the OA, but
contended that the applicmt did not complet%ﬁg 2 years at
d3ilsbad and as such he wa;s not entitled t ask for request
transfer prior to 24,4,96., The second issue raised by the
respondents 1s that the TDE, Adilabad and that area CAQ,
Warangal made a report tha£ the applicant's behaviour was
rather indifferent resulting in administrative inconvenience,
It was on account of this that a decision was taken to cancel
the order dt. 5,6.,95 transferxring the ‘applicant from Adiiabad
to Warangal, |

3. Mrs, C,Vani Reddy, learned@ counsel for the applicant
contended that the impugned order éancelliag the transfer
order is liable to be quabhed’ As the respdndehts acted
without authority and without comblgpring with the principles

Ad .
of natural justice, Her contention that once the employee's
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neral Manager, Department ef Telecemmunicatiens, Ist
anchar Bhavan, Nampally read, Hyderabad.

General Manager, Department of Telecemmunicatiens, Ist fleer,

Telecom District Engineer, 0/0 Te

Bhavan, Nampally read, Hyderabad,

"-';': G.
lecom Engineer, Ope. Te Dist.
rate puilding, Adilabad.

te smt. C.vVani Reddy, advecate, Advecate Asseciatiens,
rt, Hyderabad. - . .

te Sri., K.Bhaskara Raeo, advecate, CAT, Hyd,

te® Library, CAT, Hyd.
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request for transfer 'was accepted and the transfer order

was issued the same cannot be cancelled in the manner in

which it was done. The res;)ondents version that the applicant’'s

. attitade was ‘indifferent has been strongly denied by the

applicant‘s counsal It 18 further pleaded that the
:unpugned (ggncellation order was 1ssued without even a

notiCe to the applicant. AL A E

. . o ‘ -
i .

4, Tt cannot be stated’ that. a transfer order once

(VI

‘issued cannot be cencelled, It is purely, administrative

matter on which-"thé"ébmpetént' authority has the power to

act, 5o long the competent authority acted wiihin the
bounds of law and without malice the samgicannot be nullified
by the Tribunai. I there'ﬁore_ find that the impugned order
dated 2.,8,95 is not liable to be cuashed,

5¢ It is seen from the reply affidavit of the respondents
that one of the reasons advanced in sui;part of the impugned order
is t&at; the applicant'’s re'quest for tramsfer to Harangal could
not have been considered prior to completicn of 2 years tenure
at Adilabad, The applicant has since completed 2 years at
ddilabad, Secondly there was mothing on record to indicate
that any disciplibary proceedings are pending against the
applicant, Merely because some superior officialgof the
applicant were not satisfied with the attitud@ oxr behaviour
of the appli‘cant’ $he respéndents need not have éanc’giftie
transfer order, It will be unfair 4f the request of the
applicant for transfer to Warangal is cancelled for ever,
Accordingly this OA is disposed of with a direction to the

L AADANE

respondents to keep alive the request of the applicant r\to

Warangal and consider the same as early as is administratively

feasible, OA is oxdered accerdingly, No costs,

j A B,GORT

Member (Adm, )jﬁm,? 4

o Dated ;s 29th January, 199 ' wo. (D T
sd ' IDict_;at;ed in Open &3 ALty wrold-e- g/
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